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BEFORE HON’BLE SHRI MANOJ KUMAR AGGARWAL, AM
AND HON’BLE SHRI MANU KUMAR GIRI, JM

TIHI3AUT TI ITA No.332/Chny/2024

M/s. KV Assanar Rowther Public
Charitable Trust

15/53, Rangasamy Road,

R.S. Puram, Coimbatore — 641 002.

dH/
Vs.

CIT(Exemption)
Chennai.

Rteary. /st 3g 3. /PAN/GIR No. AAATK- 2881-M

(a 13ﬁ?1T?Ff/Appellant)

(Qﬂ?ﬁ / Respondent)

Ut eraiRyy/ Appellant by

Shri Murga Bhoopathy (Advocate) — Ld. AR

1;Iﬂil?ﬁﬁ\’rﬁ?ﬁ/Respondent by

Shri Nilay Baran Som (CIT)-Ld. DR

418 P! dRIG/Date of Hearing 29-04-2024
‘EIW'U]T &t ARG /Date of Pronouncement 02-05-2024
TSY/ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. Aggrieved by rejection of an application filed in Form No.10AB
seeking registration u/s 12A(1)(ac)(iii) vide impugned order dated
10.11.2023, the assessee is in further appeal before us. Upon perusal of
para-6 of order, it could be seen that the application has been rejected
since the assessee failed to file the requisite details. Aggrieved, the

assessee is in further appeal before us. The Ld. AR has sought another

opportunity of hearing which has been opposed by Ld. CIT-DR.




2. Though the assessee has remained negligent, however, keeping in
mind the principle of natural justice, we deem it fit to grant another
opportunity to the assessee to substantiate its case. Therefore, we set
aside the impugned order and restore the matter back to the file of Ld.
CIT(E) for de novo consideration of the application after affording
reasonable opportunity of hearing to the assessee. The assessee is
directed to substantiate its case and supply the requisite information.

3. The appeal stand allowed for statistical purposes.

Order pronounced in open court on 2™ May, 2024
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